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O R D E R 
 

 
25.04.2018: Learned counsel appearing on behalf of the parties submit 

that the Adjudicating Authority (National Company Law Tribunal), Chennai 

has already heard the matter and reserved the orders.  In that view of the 

matter, without expressing any opinion, we dispose of the appeal with liberty 

to the aggrieved person to move before the appropriate Forum if any adverse 

order is passed. 

 

 
 

[Justice S.J. Mukhopadhaya] 
 Chairperson 

 

 
 
 

        [Justice Bansi Lal Bhat] 
    Member (Judicial) 

ns/uk 

 

  


